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SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the submission made
by the hon. Member.

Increasing violence against health workers

SHRI TIRUCHI SIVA (Tamil nadu): Sir, healthcare workers comprising doctors,
nurses and hospital staff are a vital part of the society and they work selflessly and
they are considered to be the living Gods on earth. But these health workers are
constantly undergoing violence. They face frequent violence in their workplace. They
face not only physical violence but also damage to the hospital's clinical
establishments. According to a survey conducted by the Indian Medical Association,
75 per cent of doctors surveyed had suffered at least one form of physical violence in
their entire career and most of them are done by the families of the patients. Several
factors contribute to violence on health care workers, including infrastructural gaps,
weak security apparatus in clinical establishments, delayed response by law
enforcement agencies, insufficient facilities of counseling attendants, unregulated
entry of trespassers, lack of stringent legal provisions, and overburdened doctors.
An amendment was made in the year 2020 in the Epidemic Diseases Act. Despite
that, the intensity is increasing day by day. The amendment merely safeguards
against violence in the situation of an epidemic. | urge upon the Government that it
should proactively work towards ensuring a safe environment for the health workers.
It has to consider adding norms for hospitals to have security measures including
CCTVs and well-defined restrictions on the entry of visitors and must also include
cyber trolling. Additionally, these offences should be made as non-bailable. At
present, these cases are dealt with only by very lenient IPC sections. Before the
punishment is given, everything gets lapsed. Twenty one States and Union Territories
already have a law in place, but we need a law at the Union level to have uniformity.
Sir, the increasing frequency of cases is not only detrimental to them but, of course, it
shatters the edifice on which doctor-patient relationship rests; it is their faith. And, at
the same time, the dedicated involvement may also get disturbed.

33



34

[RAJYA SABHA]

So, taking all these into consideration, | urge the Government again to
introduce legislation in their favour which will instill the long lost confidence in the
minds of medical fraternity.

Thank you very much.

LT. GEN. (DR.) D.P. VATS (Haryana): Sir, | associate myself with the submission
made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the submission
made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the submission
made by the hon. Member.

DR. RADHA MOHAN DAS AGRAWAL (Uttar Pradesh): Sir, | also associate myself
with the submission made by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the submission
made by the hon. Member.

DR. FAIYAZ AHMAD (Bihar): Sir, | also associate myself with the submission made
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the submission
made by the hon. Member.

Need to compensate farmers of Rajasthan under Fasal Bima Yojana Scheme who
have been adversely affected by the recent hailstorm

31t ToI= A (ISR 2 AT FHYIT ST, H YT ST HR 1Y ISR H
TGS & BRI BA SRAG B F §U JHAM B AR IAThINd BT AT8< gl
RISTRRIT H MG BT T4 TS AR fHAMI IR TS 51 STHARI A8 o 3id H oA
H g3 YR IATAGISE 3R IRATT & DR TITHT 14 STl H B 15 ARG g AR Wl
R 81 7 7, Sd1d 109 fE gaCaR | gs Hcl UHIAT gs © 3R P 65 Hfcrerd
B IRA1S B D! 5| SHABT BT DI TSN IhT SR 31 FIwRI IR TSR 9T TS
gl

T TS, IO WRGR W IR-IR THIIT B BT 3MH AT BRI DI
AT B b 912 91, I fHa™ Bf Aeg B a1y off, dfea d #eg 981 B I 38
g1 sfery § Sy vd fra SHoaror #31 Sit & Mg &% {6 39 /el # 99 o
BU [BAMI R 1S §5 99 3MUGT Bl TAHBT od §Y, JSRAT & (A1 &b Jhar
BT AHAT BT B TIHAT BH 1 B fAd Jardol b1 faavor fcreier
HRAT D TALRAT B, I MIST F 2 foari a1 18 el o, g=ara|

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the submission made by
the hon. Member.
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